
IN THE cENTRAL AD1NISTRATIVE TRI 3UNAL 
CUTTACK 3ENCH :CUTTACK. 

Original Application No. 365 of 1994 

Cut tack this the 6th day of Dece inje r, 1995, 

Laxminarayan Dash 	 ... 	... 	Applicant 

Vrs. 

Union of India & Others 	... 	... 	Respondents 

(FOR INSTRUCTIONS) 

whether it oe referred to the reporters or not? fyi) 

whethe it be circulated to all the Benches of the 
entra1 Administrative Tribunals or not? 

(p•  V. VENKATKRISHN) 	 (D.p. HItizTi) 
frE MBE R ( ADMINI STRATI VE) VICE-Cl-i Al RM3N 



CENTRAL. ADMINISTRATIVE TRIBUNJ 
CUTTACIK 3ENCH :CUTNK. 

Original Application No.365 of 1994 

Cuttack this the 6th day of Decemcer,1995 

CORAM; 

THE HONOURA3I4E 14R. JUSTICE 
ND 

THE F1OURA3LE M. P. V. VENKATKRISHNAN, tEi'i3ER()MN.) 

LAXtYMNARAYAN DASH, 
ad about 25 years, 
son Of Shri Sashibhusan Das, 
At/Po-BOlangir,Dist.Bolangir. 	... 	Applicant 

By the Applicant 	:- £1/s. Deepak Mishra,R.N.Naik, 
A.De 0, 3.STripathy, 
P.P and a, 2Ivoates. 

-Vb rsUs- 

Unicrt of India, represented by its 
Sec retary, Departant of Infortuati on 
and 3ro&CaSting,New Delhi. 

Director Ceneral,Door Darshan, 
Mand i House, C opper Nicus Marg, 
New Delhi. 

Station Engineer, 
Doordarshan Kendra, 
At/p O/Dist-Samalpur. 	 S.. 	 Respondents 

By the Respondents ;- Mr. Ashok Jishra, Senior Standing 
Counsel (Central). 

_. _. _. _. . . 	•. _. __. _ . -. -. _._._. _ . - . -. _ . •_._.__. •_•_._•_. - . - 
ORDER 

MLD. P. HIRE MATH, VICE-CHAIRL'1AN; Heard Shri B. S. Tripathy le arned 

counsel for the Applicant and Shri Ashok Mishra, learned 

/7 	Senior Standing Counsel (Central) for the Respondents. 
Cfl  

The petitioner's nane was sponsored by the Errployn'ent 

Exchange for the Post of Technician in Door Darshanin 

Pursuance of the requirenent of the Respondents to send 
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names of eligible perss on 7.12.1991 It appears 

that after the minimum formality of selection was over, 

the petitioner was intimated by the lette r of the 

Station Engineer ddted 18th/19th of September, 1992 

that he had been selected for the Post of Technician 

by the Selection Cozanittee which was held at the 

Doordarshan Kendra, Samoalpur in the Mcnth Of March, 

1992. He was thereafter directed to furnish certain 

certificates and fill-up certain attestation form. 

kk did it promptly and the dcxuments contained in the 

An nexu re- 3 were appended w Ith his le tte r a ated 9,4•1993•  

After having fulfill& these pre-requisite conditions, 

the Petitioner was waiting for his appointment order. 

Through Out till that stage, he was under the iaressjon 

that he had fulfilled alt the requisite conditions. But 

the letter of 22/09/1993 (Annexure_rjv) frustrated his 

hcpes inasmuch as the Deputy Director of Administration 

has issued an Office I'morandum stating that in the 

absence of experience certific, the petitioner dcs not 

fulfil the eligibility conditions as per Recrujtent kules 

for appointment to the Post of Technician. 3esides, 

Directorate's clearance for relationship angle cannot be 

acceded to in the case. We are not able to make out why this 

Sentence is Cierjti 	with the words ' in the case . 
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2 	In the counter affidavit that is filed 

by the Respondents, it is urged that because the 

Petitioners father -€ already employed in the All 

India Radio , he cld not be appointed. The counter 

is mainly confined 	this contention. 

As far as the first point of objection of 

the Respondents is concerned, the petitioner has made 

available to us in his argurrnt the copies of the 

certificates that he has suomitted to the Respondents 

and one of them is clearly of a I.T.I. of Axrbaguda. 

He has also enclosed an experience certificate which 

perhaps missed notice of the Deputy Director Lirmn. ) 

when he 4j'a-& sent this imorafldum aforesaid, it is also 

pertinent to note that the Selection Committee caild not 

be said to have been selected -the petitioner inspite 

of the lacuna that was so glaring in the application 
/ Ytl1j 

a4çz2the e* 	 of the petitioner. In our view, 

therefore, the objection raised in Annexure R/IV Cannot 

sustain as we are Satisfied that the petitioner had the 

requisite qualification and had also furnished the 

necessary certificates. 

As regards the second objection raised, even 

thc*gh the letter of the Deputy Director of Adadnistration 

dated 10.3.1992 as per Annexure-R/II, states that clearance 

7 
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of relationshij angle for recruitnEnt to Group 

h osts in Doordarshan Kendras are required, he does not 

quote any rule or executive order to this effect, 

The Director General, 11 India Radio vide Memo No. 

11/38/83-511 dated 31.10.1984 made the position ampluo  

clear and the saae reads as folls:- 

0 7. RECRUITENT OF RELATIVES OF AIR EtIOYEES-
BEFE APPOINTENT NOT NECESSARY. 

It has been deciôed in consultaticn 
with the i4injster of I & B that, in future, 
if a candidate, who is related to an employee 
of AIR of Mm. of I & B is selected for 
appointrrent to a Group 'C' & 'D' or Staff 
Artist Post in the subordinate offices of 
AIR by a duly constituted departmental 
Selection Comittee, it will no longer be 
necessary to seek the prior approval of the 
Mm. of I & B before making the appointrrent. 
Such cases will henceforth not therefore be 
referred to the Directorate and decided by 
the Heads of Stations/Offices of All India 
Radio at their leve1. 

This obviis1y shs that when the Office Mmorandum dated 

10.3.1992 , as per lrinexure - P/Il was issued, perhaps 

the Deputy Director of Pclministration missed 

this particular Goverx1ent order extracted aJove. It 

appears that prior to this executive order, there was, 

/ 	
perhaps , an embargo at recruitnEnt of relatives of an 

emplc'Zee in the All. India Radio or Door Darshan as the 

case may e against the Group 'C' pr 'D' posts in either 

I 
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of the organisatior',jrhaps that embargo appears to 

have been removed by this Office frmoranc1um dated 

31.10. 1984 extracted above. That being so, even the 

letter in Annexure R/IV dated 22/09/1993 which also 

is in the sane line, cannot take away the right 

of the petitioner for appointnent to the Post in 

question when he is found suitable for the same. 

5. 	That being so, the petitioner is entitled 

to succeed and a direction is made that he shall be 

appointed in the existing vacancy<any Group 'C' Post 

within 60 ( sixty) days from the date of receipt of a 

cy of the order. No order as to costs. 
7 

(P. V. VENKNrkRISHNAN) 
) 

(D.rc HIRE1'H) 
VICE-Q-IAIRMAN  

KNMchanty. 


